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Abdul Bashir Khan

APPLICANT ( 5)

Mr. ReX, Gupta —nAdvocate for the Mpplicant (g)

Jnion of India & oOrs, . RESONDENTS

e B. Dasilye -Adwcate for Respondentg

Co RAM

Hon'ble Shrj D.CoVerma ~ vice Chairman (Judicial)
lbn':ble Shri anang Kunar Bhatt o Administrative Momber

l. Whether Reporters of lecal papers May be allowed to sece
the judgments 7 . YES/NO ' X
2. To be referred to the Reporter or not 2 YES/No =

3+ Whether their Lordships wish to S5ee the fair Copy of -~
the judgment 37 .. YES/NO

4, Whether it needs to be sent to

A
(D «CoVerny)
Vice Chairman



CENTRAL  ADMINISTRATIVE TRIBUNAL
JABALRUR BENCH, JABALPUR

0A No. 515/1998
, o P .
Jabalpur, this the ©9' July' 2003

Hon'ble Mr. D.C. Verma, Vice Chairman (Judicial)
Hon'ble Mr. A.K. Bhatt, Member (R)

Abdul Bashir Khan S/o Lat. Abdul Jabbar Khan,
Aged 55 yrs. R/o House No. 178, North .
Miloniganj, Sherkhan Ka Bada, P.N. Motinala
Mansooribad, Jabalpur. RPPLICANT
(By Advocate - shri R.K. Gupta)
VERSUS

1. The Union of India,
through the Secretary,
Ministry of Defence, New Delhi.
2. The QOrdinancs Factory Board,
10-A Auckland Road, Calcutta,
through its Secretary.
3. The Gensral Manager,

Ordnance Factory, Khamaria,
Jabalpur RESPONDENT 5

(By Advocate - 8.da.5ilva)
ORDER

Per : Hon'ble Mr, DJS,Verma¢ Vice Chairmen (J)
By this Q0A, the applicant has prayed for quashing

of the Penalty order by which the applicant uag reduced
ta louer post fronm the Grade of y.p.c. to L.0.C. and hag
Prayed to restore pay to the higher post and hig

seniority pe refixed on the promotion post from the date

of his promation,

2. The brief Pact; of the cage is that the applicant
was working in Ordnance Factory, Khamaria, Jabalpur., Hg

Was served yith a charge memg gn 15.3.1990., The charge



o

s
t

punching card unauthorisedly, tampering of section
attendance report for Pecuniary gain ang this conduct

Was unbecoming of a Government Servant, After the

receipt gr tﬁe reply angd Consideratign thereof, the inquiry
report was served to the applicant tg submit hig
Tepresentation, Disciplinary Authority, aftgr Considering
the Same, imposed the Penalty on 7.4.1993, An appeal wasg

8lso rejected on 17.7.1995, The reviey was filed but not

with regard to tyg other charges i, g, tampering of the

section attendence report fogr Pecuniary gajn and this

the applicant, AfPter the Case of the dapartmental evidence,
the appleant yag afforded,opportunity but he dig not

Produc ed any defence, Thug, the

o

Submissjign that thg
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entry on 12.11.1989, admitted that the applicant'g absence
Was earlier Técorded, but yhen A.B.Khan i.g, the applicant
came after one hoyp late, the applicant's name Prom absence
was deleted by the witness himself ang the applicant put his
signature ang wrote " 1 hoyr late", Similarly, late arrjyal

Was recorded yith Te3ard to 20.11.1989g, Though it is g, this

Téspect of other dates, The Tribunal cannot sit ip appeal

to re-svalute gr marshal the evidaence Produced beforeg the

during the inquiry Proceedings., It is not a Case of ng
evidencsg, The applicant guring the inquiry while 8iving g
statement has himggle admitted that due to Rlersonal Problems,
his menta) condition was pot PTOPEr, so he committeg
mistakeg, The ples taken in the 0A is that "Such typg of

mistakeg are happen by a human being ang are tXCusable",
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regquires an interference of the Tribunal. The punishment

is not at all shockingly disproportionate, hence, no

interference ig required,

-

5. In vieu of the discussion made above, the QA is

devoid of merit and the came ig dismissed. Cost gasy.
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